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I subnit that we are establishing a good
institution. But it must be seen that the
Lokpal is not influenced by the ruling party.
That is a very important point.

MR. CHAIRMAN : The Minister will
reply tomorrow.

16.34 hrs.
HALF-AN-HOUR DISCUSSION

Farmers’ ducs Outstanding Against
Sugar Mills in U. P.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE): I am thankful to the hon Member,
Shri Prakash Vir Shastri, for raising this
discussion on the floor of the House because
in many states, especially in the U. P., this
is an important topic of discussion in news-
papers and for agitation in the field.

Before going into the facts of the case,
I would submit for the information of the
hon. Member as to what is the legal position,
what is Government’s policy approach,
what is the real situation in the field. As
far as the legal position is concerned, the
law is very clear on this issue. There is a
Sugar Cane Control Order under which the
manufacturers of sugar have to pay within
14 days the price of the cane to the cane-
growers. That is the legal obligation. If
the price is not paid within the stipulated
period, the purchaser of cane is liable for
prosecution under the provisions of the
Essential Commodities Act and orders
thereunder. There is also a provision that
the State Governments can recover these
dues as arrears of land revenue.

So, as far as the legal position is
concerned, it is very clear. Our policy
approach in regard to this has always been—
because ultimately it is the State Govern-
ment which has to implement this—but
our advice to the State Government has been
that they should not hesiate in taking very
strong steps against the factory—owners for
recovering the arrears of cane price. We
have been drawing their attention from
time to time and even this year—this year
the scason ended a little Jater than the
normal year—we have written to the State
Gover ts and especially we have drawn
the attention of the UP Government that
they must see that the arrears of cane price
are paid in time.

As far as the policy

approach g
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concerned we have no reservation. And,
we would like very much that whatever may
be the circumstances, whatever may be the
factors, under no circumstances, factory-
owners should withhold the cane price to
cane growers because in many of the areas
of the country the cane growers are all
small holders and they have no other cash
crop except sugarcane and unless they
receive their dues and the price of the cane
in time it is very difficult for them not only
to run the day-to-day agricultural activities
but to plant the crops and to put the
necessary inputs. Unless they get the
price it is not possible for them to carry on
their day-to-day agricultural activitics and it
is a life-and-death question to many of the
small farmers engaged in this crop.

As far as the problem is concerned, we
are completely aware of all these things and
that is why we have been advising the State
Governments that they should not hesitate
to adopt some stringent measures against
the factory owners.

Then, so far as the facts are concerned,
in the figures given by Shastriji, there were
some discrepancies in the figures - some sets
of figures were given by factory-owners and
some scts of figures were given by the U. P.
Government. Naturally we have to rely
of the figures given by the U. P. Govern-
ment, As far as the U. P. Government is
concerned, the latest position is like this.
On 31st May, 1969, the arrears of cane
price excluding commission and cane cess
were Rs 7.89 crores. By the 15th June this
had come down to Rs. 5.67 crores. The
latest figure with me as on 30th June shows
this. As far as the current dues are
concerned, the figure is Rs. 1,30,78,000 ;
8o the figure has come down very much.

As far as the arrears of cane purchase
tax for the previous year is concerned, it is
quite a large amount, it is Rs. 3.50 crores
roughly. The break-up of this is like this.
Under stay by court an amount of Rs. 1.11
crores remains due to some court disputes
etc. and under agreement with the Govern-
ment for paying in instalments would be
about 21.87 lakhs. This is the position as
far as U. P. is concerned. So, that figure,
in the beginning wculd appear tobe a
little on the high side. But the position
has now considerably improved. And, a
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substantial part of the payment has been
made.

I would like to tell for the information
of this Hon. House and Hon. Members
that the total cane pricc as far as the cane
supply by U. P. cane growers is concerned,
was roughly Rs. 120 crores. There are
again two sets of figures. Shastriji may
again contradict me. There are one set of
figures from factory and another set of
figures from U. P. Government but they are
substantially the same. Out of 120 crores
roughly the cane price 115 crores were paid
before 3Ist of May and the arrears were
roughly 8 crores, and the arrears now have
come down to 5 crores only. The figure has
come down substantially. Shastriji mentioned
that throughout the country almost Rs. 50
crores are in arrears, It is a little exaggera-
ted figure. The figure as it stood on the
15th June, 1969 in all the States was
Rs. 25.15 crores.

As far as Maharashtra is concerned the
figure is quite large, about 8 crores. As far
as Maharashtra is concerned, there has been
some misunderstanding because in Maha-
rashtra most of the factories are cooperative
factories. They have a system of making
the payment after the year is completed and
after they sell the entire quantity of sugar.
Most of the factories are owned by farmers
themselves. It is not really arrears—these
are only paper arrears because most of the
factories deduct deposits and reserve funds
out of the cane price in consultation with
the cane growers and this is only a paper
figure. So, conclusion should not be taken
or drawn that large arrears are due and that
Government are not doing anything.

As far as the U.P. Government is
concerned I would like to explain a little
bit. There are two sets of factories in the
State. One is habitual defaulters. It is not
habitual offenders, but habitual defaulters.

I think there is a class of factory-owners
who deliberately try to withhold payment for
the cane. That is why many State Govern-
ments have been taking very strong steps
against them. Even in UP, a number of
factories have been attached. I have
information about 11 factories where action
taken is on the following lines: mill
attached and receiver appointed, immoveable
property already attached for incoms-tax
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dues ; mill has given an undertaking to
pay in instalments from Jan. 1970 etc. 1 do
not go into details for want of time. But
action has been taken against the defaulting
mills.

Normally in these matters, the State
Governments are authorised to go into
detail and find out what is the positon
about individual factories. Our approach
in this matter is very clear. There i\ a
peculiar position prevailing in the sugar
industry where in payment to cane growers
is held up after the sale takes place. As
soon as the cane is sold, there is no reason
why the factory-owner should not pay the
amount as the sale has been completed at
that point. But the tradition that has
devcloped in this industry in this matter is
that payment is withheld even after sale.

Sometime ago, our Minister, Shri
Jagjivan Ram, made a statement in the
House saving that we are not very satisfied
with the existing arrangement and we would
like the law to be amended, if necessary.
We are going into this problem. We are
consulting the Law Ministry in an effort to
see whether the Essential Commodities “ct
or the Sugar Control Order can be basically
amended to remedy this state of affairs.

The Law Ministry has raised some
objections. But we are looking into the
problem.

We have every sympathy witn cane-
growers. 1 would tell Shri Shastri that we
are not neglecting farmers. Their interests
are uppermost in our mind. Whatever
suggestions the hon. member has made,
we shall pass them on to the State
Governments.

I would again take the opportunity of
today’s discussion to say that we would
request the State Governments not to
hesitate to take the strongest possible
measures for recovering dues of cane-growers
from the mills. We ourselves are doing
everything possible to advise them to see
that the arrears are cleared as early as
possible.

SHRI JYOTIRMOY BASU (Daimond
Harbour) : 1 very much regret to say that
this Government has been a great patron of
the sugar mill-owners. On the one hand,
they allow partial decontrol. The consumer
has bad to pay a high extra profit. 70P is
the cost of production in terms of the sale

price and the price went up to Rs. 7 a kilo.
On the other hand, the poor farmers have
not been helped to get their dues from the
mill-owners.

I believe there is a State Act in UP—
the Minister will correct me if | am wrong—
which makes it obligatory that all dues of
the sugarcane producers must be paid within
a fortnight, failing which interest will accrue
at the rate of 9§ per cent and the State
Government  will be within its rights to
attach the mill-owner's property for recovery
of dues. Has this been used ?

In UP, we had almost uninterrupted
Congress rule and then we had President’s
rule for some time. So the Centre had a
direct hand in this affair. 1 am charging
this Government with being ‘hand in gloves®
with mill-owners for the sake of promoting
its political interests. It has allowed them
to rob the consumer and the sugarcane
grower, Thereby it has deliberately,
knowingly and in a planned manner created
this situation,

Under the cirumstances, may I ask the
Minister to tell us correctly and truthfully
in how many cases they have proceeded
against the defaulting mill-owners who have
deprived the poor cane growers of their
dues and in how many cases such prosecu-

tions have ended in conviction and
attachment ?
We  know that 12 co-operative sugar

mills in Maharashtra made an excess profit
of Rs. 9 crores in Y months over last three
ycars average. So it can only be reluctance
to pay that has resulted in this situation,
What action has been taken in this regard ?
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18 hrs.

SHRI S. M. BANERJEE (Kanpur) :
I will ask only one question. After the
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nationalisation of major banks, the cost of
sugar in the open market has come down.
And there is a feeling in the country that
because they behaved shabbily, the sugar
industry will be nationalised and that the
sugar trade will be nationalised. That is a
good sign for which I congratulate the
Government.

Now, I would like to know from the
hon. Minister, since many mills in Uttar
Pradesh have been attched because they had
defaulted, whether they will take a decision
here and now, without consulting the Uttar
Pradesh Government and its Chief Minister
—'Inlerruptian)—-whelhel' they are in a
position to take a decision here and now
that sugar mills will be nationalised not
only in Uttar Pradesh but in the whole
country in the larger interests of the nation.

oY sveg g (qiaata) ¢ Farafq
a@za, uF Gier a1 §arT gH T L |

MR. CHAIRMAN : I am sorry. There
are so many other hon. Members. It is not
only one Member. If it was only one
Member, I could have allowed it. But there
are other Members also, and in a half-an-
hour discussion, you know the procedure.

sl MW 9aTg © OF T A1 qA
L4

MR. CHAIRMAN: Order, order. I
cannot discriminate between one Member
and another Member. 1 did not allow Shri
Pandey also, to ask a question. I am sorry.

SHRI ANNASAHIB SHINDE : Mr.
Chairman, Sir, Shri Jyotirmoy Basu unfor-
tunately always introduces an element of
politics in all such matters. 1 would only
appeal to him ; sometimes back there was the
United Front Government in Uttar Pradesh,
and Shri Jharkande Rai, one of his colleagues,
was a member of the Cabinet. I would like
to know from him why at that time, when
the Centre was pressing the Uttar Pradesh
Government that all the previous arrears
of cane price should be realised, all those
previous  arrears were  not erased.
(Interruption.)

SHRI S. M. BANERIJEE : He comes
from my group. 1 koow be was trying to

do it, but thanks to Shri Charan Singh, it
was not allowed.

SHRI ANNASAHIB SHINDE :
you, together !

All of

oY gt et o qwofag 9 A
g fasl &1, J@qF Jar aga gy @
war, 993 A7 faar

SHRI JYOTIRMOY BASU : They tried
and that is why they had to quit.

SHRI ANNASAHIB SHINDE : Ob-
viously there were some difficulties then in
the way of the United Front Government,
but Shri Prakash Vir Shastri is right :
Charan Singh did ¢y his level best to see
that the arrears were reaiised but despite
that, some arrears r ined. My submissi
is, obviously there were some difficulties. So,
why should one unnecessarily make a charge
against persons who are not here to defend
themselves ?

SHRI JYOTIRMOY BASU : Shri C. B.
Gupta’s patrons would not pay.

SHRI ANNASAHIB SHINDE : 1 would
assure Shri Jyotirmoy Basu that our approach
is, we have no two opinions on this : the
cane arrears must be realised and must be
paid. On that we have no two opinions in
this House.

SHRI JYOTIRMOY BASU: Sir, my
question has not been answered. | seek your
protection. I want to know from the hon.
Minister, in how many cases they wanted to
proceed against the defaulting sugar mill-
owners ; in how many cases they actually
launched prosecution ; and in how many
cases conviction and attachment orders were
received. 1 have put three questions.

SHRI ANNASAHIB SHINDE : 1 have
alist ; of course I cannot go into details
because this is not a full-fledged debate......
(Interruption.)

SHRI JYOTIRMOY BASU : Kindly lay
it on the Table.

SHRI ANNASAHIB SHINDE: As 1
have already mentioned, against about 11
factories action has besn taken by the-UP
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Government and in regard to others they are
considering the individual cases.

SHRI JYOTIRMOY BASU: This is
where the trouble starts in this House. We
try to put specific questions and the Treasury
Benches people always try to give evasive
and misleading replies. I have asked specific
questions and he should have come equipped
with replies to them. I am quite sure, he is
quipped with them. 1 had asked : (a) in how
many cases they wanted to proceed ; (b) in
how many cases they actually proceeded... ...
(Interruption )

MR. CHAIRMAN : He is trying to
answer your question. Please give him some
opportunity to do so.

SHRI ANNASAHIB SHINDE : Since
this question mainly related to arrears in
UP, 1 have got the information from UP,
As 1 have submitted, action has been taken
against 11 mills and State Government is
going into the individu:l cases of other

factories.

SHRI JYOTIRMOY BASU: That is
not the reply.

SHRI ANNASAHIB SHINDE : Then,

Shri Jyotirmoy Basu made a very serious
charge against co-operatives in Maha-
rashtra.

SHRI JYOTIRMOY BASU : No charge.
1 only said that the appearance of prosperity
has come about due to partial decontrol of
sugar.

SHRI ANNASAHIB SHINDE : I wish

sometimes he accompanies me to Maha-
rashtra.
SHRI JYOTIRMOY BASU: I would

if you book a seat in the plane tomorrow. I
am willing.

SHRI ANNASAHIB SHINDE: They
sve all co-operatives of farmers. Why should
he have a grievance because they have got
some profit ?

SHRI JYOTIRMOY BASU : You have
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SHRI ANNASAHIB SHINDE: Shri
Shiva Chandra Jha raised two very basic
points which are now and then referred to
on the floor of the House. One is the pro-
blem of modernisation. In fact, as far as
sugar factories in the North Indian States
are concerned. modernisation is a very im-
portant problem and unless the sugar factories
are modernised there will be many diffi-
culties. Already the sugar industry isin a
crisis because of low yields and low recovery.
A number of steps are being taken but the
factories themselves should come forward to
raise resources for modernisation. They are
not coming forward ; they are looking to the
Government to make resources or funds
available to them.  But the Government can
only ask the financial institutions to help
them and to advance loans to them. They
themselves must take the responsibility be-
cause Government cannot take the entire
responsibility of a mill's expansion or
modernisation.

SHRI YOGENDRA SHARMA (Begu-
sarai) : Why do you not take them
over ?

SHRI ANNASAHIB SHINDE: We
have no objection if the State Governments
in their judgment think that they would like
to take over the mills which are not running
well.

'\ SHRIS. M. BANERJEE :
Sovernment object,
overnments also

If the State
take over the State
(Interruption.)

SHRI ANNASAHIB SHINDE :
Nationalisation is a much bigger issue. I
have all my sympathy with friends opposite,
but if old junks are taken over by State
Governments, I do not think it will make a
difference The problem of the sugar
industry is much deeper and this may not
be the right solution.

MR. CHAIRMAN: You are going
much beyond the scope of the debate.

SHRI ANNASAHIB SHINDE : 1 think
so. I am thankful to you for drawing atten-
tion to that.
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SHRI ANNASAHIB SHINDE : The
Bihar arrears are Rs. 1,73,00,000 as on 15th
June, 1969.

SHRI JYOTIRMOY BASU : Shri C. B.
Gupta is the dominating factor in this.

SHRI ANNASAHIB SHINDE : Shri
Randhir Singh asked why the factory should
not be blacklisted and why interest should
not be charged. We wish that the Haryana
State Government takes some action on the
lines of UP. The UP Government has
framed some law whereby some interest can
be charged if the arrears are there beyond
a particular period.

SHRI RANDHIR SINGH : Why only
interest ; penal action should be taken.

SHRI ANNASAHIB SHINDE : The
Haryana Government should take similar
steps.

As far as production is concerned, pro-
duction has gone up very much.

SHRI RANDHIR SINGH: Why do
you not nationalise them ?

Mills (H.A.H. Dis.) 3%

SHRI ANNASAHIB SHINDE : As to
the point raised by Shri Banerjee......
(Interruption.)

SHRI RANDHIR SINGH: I asked
four questions ; not one of them has been
replied to.

MR. CHAIRMAN :
your questions.

He has replied to

SHRI S. M. BANERIJEE : There is a
serious situation in the country. The
Cabinet is going to be reshuffled to-
morrow

SHR1 ANNASAHIB SHINDE : [ think,
1 have covered the point raised by Shri
Banerjee while replying to the points made
by Shastriji.

18.10 hrs.

[The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, August 14, 196/
Sravana 23, 18v] (Saka)].

Printed at Akashdeep Printers 20, Daryaganj, Delhi-6.



